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IN THE CENTRAL IADMINISTRATIUE TRIBUNAL : HYDERABAD eENCH 

AT HYDERABAO 

Ot. of Decision : 8.7.94. 

Sri J.N.K.Murthy, 	 •6 Applicant. 

Vs 

Union of India rep. by the 
Secretary (Establishment), 
Railway Bod, Rail Bhavan, 
New Delhi. 

The General Manager, 
SCiRly, Rail Nilayafn, 
Secunderabad. 

3. The Chief Personnel Officer, 
SCRI.y, Rail Nilayam, 
Secunderabad. 

4. The Chief mechanical Engineer, 
SCRIy, Rail Nilsyam, 
Secunderabad. 	 .. Reondents. 

Counsel for the Applicant : Mrs U. Venletesuara Rao 

Counsel for the Respondents: Mr. 0. Gopala Rao, SC for Rlys. 

CORAM: 

THE HON'BLE SHElL A.V. HARIOASAN : 	MEMBER (JUDL..) 

THE HON'BLE SHRI A.B. GORTHI : 	MEIIBER (AQMN. 
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OR 833/94. 	 Dt. of Order:B-7-94. 

(Order of the Diun. Bench passed by Hon'ble 
Sri A.U.Haridasan, Member (J) ). 

* * * 

The applicant has filed this application under 

section 19 of the R.T.Act, 1985 0  praying that the panel of 

three Group-B oFficers for adhoc promotion to Senior Scale 

of Group-A may be set aside. 

It has been alleged in the application that the 

DPG has not correctly rollowed the principles laid down in 

the guidelines contained in Railway Board letter dt.1-3-90. 

According to the applicant there is no proper overall relative 

assessment of the merits of the applicant vis-a-vis those 

whose names were included in the panel with r eference to the 

guidelines contained in the above referred Railway Board 

11 

letter • The cowmittee, according to him has given undue 

benefit to them and on these counts the applicant seeks quash-

ing of the panel. 

The applicant has sought the relief without implead-

ing tnose who may be adversely effected in case this Q.A. is 

allowed. It is against the principles of natural justice to 

pass an order adverse to a person without hearing him. There- 

fore on this count alone the application is liable to be 

dismissed. 
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Copy to:- 

The Secretary, (Establishment), Union of India, 
Railway Board, Rail Shavan, 
New Delhi. 

The General Manager, 
South Central Railwa, 	- 
Reilnilayam, Secunderabad. 

The Chief Personnel Officer-v 
South Central Railway, 
Roilnilayagi, - 
S ecund era bad 

4.7  The Chief Mechanical Engineer, 
South Central Railway, Railnilayam, 
Secundera bad. 

5. One copy to Mr. V.Venkateswar Rae, Adfocato, CAT, Hyderabad. 

6v One copy to Nr.D.Gopal Rao, SC for Railways, CAT, Hyderabad. 

7.' One copy to Library, CAT, Hyderabad. 

8. One spare copy 

YL KR 
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4. 	H0wever as the applicant is a retired employee, 

in order to satisfy 9!lW5r.?r:t0  whether any prejudice 

was done to him while considering his name along with others, 

we have gone through the proceedingsof the .D.P.C. which 

have been made available ror our perusal by the learned 

standing Counsel for the Respondents 	Going through the 

minutes, we find that the stptements of the applicant in 

tnis application that his merits, has not been assessed properly 

according to the principles contaired in the Railway Board 

letter dt.1-3-.90 is not correct and' that in brief the fact 

that the applicant was stated to be unfit for promotion in the 

A.G.R. for the year 1990 the committee could not give him the 

cench mark, and thus on account of this the applicant's name 

was not included in the panel, thus we are cdnvinced that 

it is not a case where the committee did not follow the 

instructions and guidelines in an impartial manner. Therefore 

we are convinced that there is no merit in this application. 

In the Light of the facts as stated above, the application is 

found to be dvojd of merit and the same is dismissed without 

any order as to costs. 

em r) 
	 Member (j) 

(iu GO HI) 	 (R.v.HRRIQASRN) 
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DL8th July, 1994,, 
Dictated in OpenHurt. 

avl/ 

DEPUTY REGISTR1fl(J) 

.fi 
contd... 
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IN THE CENTpjn AflJI:ISTPaTIVE TRiDrj:ij, 
TnrEa?EATh IBENCH ;J 

TLE HON'ELEMR.3'tJs4CE V.NELADpI Rho 
VTCE cfm1 ThE 

dOMBLE ffQ AV./144P4S/fNP5)-
A1'TD 

TE UOY'LE NR.A.3.o RTHI 

AND 

THE 	ThE LIR.T .NflRSElJR REDDI 
i'L:3ER(c UDL) 

THE UOJ'BLE Hr.R.Pj 	AN  

Dated;_ -1994, 
-• 

ORDER/JTJDG?jEIIT. 

No. 

in 

O.h.No. 833 
T.j.No. 

4-, 

cv m 

Ad -nkttd ane Interirri Directions 
Iss 

JU 1 a-Ye d 

Disposed of with directions 

Dismissed as withdrawn 
Di s mi\~c for default. 
Re jecte. c 1: de re d. 	call~ 

:No orderas>\costs. 
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